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 SHRI  ARAVINDA  BALA  PAJANOR
 (Pondicherry)  =  Sic  thank  you  tor  giving
 me  the  opportunity  to  speak.  I  wish  to
 bring  to  the  attention  of  the  hon.  Minister
 a  matter  regarding  the  discrimination  प्रा
 regard  to  the  grant  of  HRA,  to  the  Union
 Territory  of  Pondicherry.  So  far  as  Goa
 is  concerned,  the  entire  territory  ig  being
 given  the  HRA,  In  Pondicherry  Territory,
 only  the  town  Pondicherry  is  being  given
 the  HRA  and  the  rest  of  the  tercitory  like
 for  example,  Karaikal,  Mahe  and  Yenam
 are  not  given  this  HRA.  This  causes  great
 hardship  to  the  Government  servants.  From
 the  Budget,  I  see  that  you  have  brought
 supplementary  grants  to  the  tune  of  Rs.  23
 lakhs  wherein  some  portion  is  for  giving
 the  dearness  allowance  according  to  the
 award  of  the  Third  Pay  Commission.  When
 you  can  consider  that,  why  cannot  you
 consider  this  point,  which  has  been
 brought  to  your  attention  repeatedly?  Kind-
 ly  consider  it  again  I  request  that  Pond-
 cherry  town  may  be  given  A  status  and
 Karaikal,  Mahe  and  Yenam  B  status  !
 request  the  hon.  Minister  to  consider  this
 request  of  mine  Thanh  you

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE  :  The  hon  Member  has  raised  certam
 points  which  would  require  detailed  ex-
 amination  and  along  with  some  other  points,
 I  will  consider  them  also.

 MR.  CHAIRMAN  :  The  question  is

 “That  the  Bil}  to  authorise  payment
 and  appropriation  of  certain  furthe:
 sums  from  and  out  of  the  Consolidated
 Fund  of  the  Union  Tecritory  of  Pond:-
 cherry  for  the  services  of  the  financial
 year  1974-75  be  taken  into  considera-
 ton”,

 The  motion  was  adopted.
 MR.  CHAIRMAN  :  I  will  put  the  clau-

 ses  to  vote
 The  question  is  :
 “That  Clauses  2  and  3,  the  Schedule,

 Clause  the  Enacting  Formula  and  the
 Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.
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 Clauses  2  und  3,  the  Schedule,  Clause  i,
 the  Enacting  Formula  and  the  Title  were

 added  to  the  Bill,
 SHRI  PRANAB  KUMAR  MUKHER-

 JEE  I  move  :
 “That  the  Bill  be  passed.”.

 MR.  CHAIRMAN  :  The  question  is  :
 “That  the  Bill  be  passed.”.

 The  motion  was  adopted.

 36.44  brs,

 SUPPLEMFNTARY  DEMANDS'
 GRANTS  (GENERAL),  ‘1974-75,

 MR  CHAIRMAN  :  We  now  take  up
 discussion  on  the  Supplementavy  Demands
 for  Grants  (General).

 TOR

 Demand  No  |l—DepartMent  oF  AGRI-
 CULTURE

 MR  CHAIRMAN:  Motion  moved:
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rae.  5,65,000  on  Revenue
 Account  be  granted  to  the  Preudent  to
 defray  the  charges  which  will  come  in
 couse  of  payment  during  the  year
 ending  the  ist  day  of  March,  1975,  in
 respect  of  ‘Department  of  Agriculture’  *

 Demand  No  3—AGRICULTURR
 MR  CHAIRMAN  Motion  moved

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  481,74,00,000  on  Capital
 Account  he  granted  to  the  Presdent  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1975,  in
 respect  of  ‘Agriculture’.”

 DEMAND  No,  8-~DEPARTMENT  OF  Foop
 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not  ax-
 ceeding  ५.  66,00,00,000  on  Revenue

 *Moved  with  the  recommendation of  the
 President.
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 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  yeer
 ending  the  3Ist  day  of  March,  ‘1975,  in
 tespect  of  ‘Department  of  Faod’.”

 Demanp  No.  !!—Mrtnistry  oF  Com
 MERCE

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Re  652,000  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1975,  in
 respect  of  ‘Ministry  of  Commerce’.”

 Demanp  No.  2—ForeicN  TRADE  AND
 Export  PRODUCTION

 MR.  CHAIRMAN  :  Motion  moved
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  8,00,00,009  on  Revenue
 Account  and  not  exceeding
 Rs.  21,00,00,000  on  Capital  Account
 be  granted  to  the  President  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 3st  day  of  March.  1975,  in  respect  of
 ‘Foreign  Trade  and  Export  Production’  "४

 Demand  No  i5—Posts  AND  TELEGRAPHS
 WorkinGc  Expensrs

 MR.  CHAIRMAN  Motion  moved
 “That  a  Supplementary  sum  not  ¢a-

 ceeding  Rs,  36,92,29,000  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  veer
 ending  the  3lst  day  of  March,  1975,  in
 tespect  of  ‘Posts  and  Telegraphs  Work-
 ing  Expenses’.”

 Demand  No.  7—Capita.  OUTLAY
 Posts  AND  TELTORAP

 MR.  CHAIRMAN  :  Motion  moved

 “That  a  Supplementary  sum  not  ea-
 ceeding  Rs,  6,57,00,000  on  Capital
 Aocount  be  granted  to  the  President  to

 ON
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 defray  the  charges  which  will  opme  in
 course  of  payment  during  the  yeut
 ending  the  3lst  day  of  March,  1975,  in
 teapect  of  ‘Capital  Outlay  on  Posts  and
 Telegraphs’.”

 Demand  No.  8—MInisTry  oF  Derrnce
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  sum  nat  ex-
 ceeding  Rs.  2,85,000  on  Revenue
 Account  be  granted  to  the  resident  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  ‘1975,  in
 respect  of  ‘Ministry  of  Defence’.”

 Demanp  No,  9—Derence  Servicrs—
 ARMY

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs  171,75,85,000  on  Revenue
 Account  bg  granted  to  the  President  w
 defray  the  charges  which  will  come  In
 course  of  payment  during  the  year
 ending  the  385  day  of  Match,  1975,  in
 respect  of  ‘Defence  Services—Army’.”

 2]—-DEFENCE  SERVICES--
 Air  202८5

 MR  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ea-

 ceeding  Rs.  22,23,78,000  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  1975,  in

 Drmanp  No

 tespect  of  ‘Defence  Services—Ai
 Force’

 DEMAND  No.  22—DEreNce  SERVICES
 PENSIONS

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  nat  ¢a-

 ceeding  Rs.  34,58,00,000  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3Ist  day  of  March,  1975,  in
 respect  of  ‘Defence  Services—Pensions'.'
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 Demann  No.  24-—DsrarTMENT  oF  EDU
 CATION

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Su;  sum  not  ex-

 ceeding  Rs.  6,50,000  on  Revenue
 Account  be  granted  to  the  President  to
 detray  the  charges  which  will  come  in
 coarse  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1975,  in
 respect  of  ‘Department  af  Education’.”

 Demann  No.  25—Epucarion
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  1,71,74,000  on  Revenue
 Account  be  granted  to  the  President  to
 detray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 efiding  the  3lst  day  of  March,  1975,  in
 respect  of  ‘Education’.”

 Demand  No  27—MiInisTRY  oF  EXxTrRN-
 AL  Arras

 MR  CHAIRMAN  Motion  moved  :
 “That  a  Supplementary  sum  not  er-

 ceeding  दिए  1,75,00,000,  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  fn
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1975,  in
 respect  of  ‘Ministry  of  External  Affairs’.”

 Dimsnp  No  28—Ministry  oF  FINANCt
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  5,62,46,000  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  :°
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  975  in
 respect  of  ‘Ministry  of  Finance’.”

 *  Demanp  No.  29-—Customs

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  ६  Supplementary  sum  not  ex-
 ceeding  Rs,  41,20,800  on  Revenue
 Account  be  granted  to  the  President  to
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 defray  the  charges  which  will  come  m
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1975,  In
 respect  of  ‘Customs’.”

 Drmanp  No.  30—Unton  Excise  Duties

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  -1,63,70,000  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  ‘Sst  day  of  March,  1975,  in
 respect  of  ‘Union  Excise  Duties’.”

 DeMaNd  No  3i—-TaxEs  ON  INCOME,
 Estate  Dury,  WeaLTa  Tax  aND  (जाला  Tax

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  -2,00,34,000,  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1975,  in
 respect  of  ‘Taxes  on  Income,  Estate
 Duty,  Wealth  Tax  and  Gift  Tax’.”

 DEMAND  No  32-——STaMPS

 MR  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  2,20,37,000  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1975,  in
 respect  of  ‘Stamps’.”

 Demanp  No,  33—AupiT

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ¢x-

 ceeding  Rs.  5,66,37,.000  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  wifl  come  in
 courses  of  payment  during  the  year
 ending  the  3ist  day  of  March.  1975,  in
 respect  of  ‘Audit’.”
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 Demanp  No.  34—Cugrency,
 aNp  Minr

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Re.  62,40,000  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1975,  in
 respect  of  ‘Currency  Coinage  and
 Mint.”

 Cormace

 Demanp  No,  37—TRANsreR  TO  STATE  AND
 UNION  TERRITORY  GOVERNMENTS

 MR.  CHAIRMAN  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  55,82,50,000  on  Revenue
 Account  and  not  exceeding  Rs.  7,00,000,
 on  Capital  Account  be  granted  to  the
 President  to  defray  the  charges  which
 will  eome  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1975,  in  respect  of  ‘Transfers  to  State
 and  Union  Territory  Governments’.”

 Demanp  No.  38—OrTHER  EXPENDITURE  OF
 rHE  MINISTRY  OF  FINANCE

 MR  CHAIRMAN  :  Motion  moved
 «  “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  63,90,0l,000  on  Capital
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 enmng  the  3fst  day  of  March,  1975,  in
 respect  of  ‘Other  Expenditure  of  the
 Ministry  of  Finance’.”

 Demanp  No.  40—MINisTRY  or
 AND  FAMILY  PLANNING

 MR.  CHAIRMAN  :  Motion  moved
 “That  a  Supplementary  sum  not  ¢x-

 geeding  Rs.  5,07,000  on  Revenue
 Ascount  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  ‘1978,  in
 respect  of  ‘Minjstry  of  Health  and
 Family  Planning.”

 HEALTH
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 Demanp  No.  4)--Mapica,  aNp  Fyacnuc
 Heats

 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  ¢x-
 ceeding  Ks,  8,58,66,000  on  Revenue
 Account  and  not  exceeding  Rs.  32,39,000
 on  Capital  Account  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1975,  in  respect  of  ‘Medical  and  Public
 Health’.”

 DEMAND  No.  42—-FaMILY  PLANNING

 MR,  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  4,75,89,000,  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 eourse  of  payment  during  the  year
 ending  the  3ist  day  of  March,  975  in
 fespect  of  ‘Family  Planning’.”

 43——MINISTRY  OF  HEAVs
 InpusTRY

 DEMAND  No

 MR  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  2.86000  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3lst  day  of  March,  ‘1975,  in
 respect  of  ‘Ministry  of  Heavy  Indust-
 ry’.”

 DeMAND  No.  44—Heavy  INpustnirs

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  66,92,41,000  on  Capital
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3st  day  of  Marth,  ‘1975,  in
 respect  of  ‘Heavy  Industries’.”
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 Demann  Mo.  45—-Minisrxy  of  Home  be  granted  to  the  President  to  defray  the
 AFFAIRS  charges  which  will  come  in  course  of  pay-

 MR.  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  cx-

 ceeding  Rs.  15,61,000  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1975,  in
 respect  of  ‘Ministry  of  Home  Affairs'”

 Demand  No.  46—Caninet

 MR.  CHAIRMAN  :  Motion  moved
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  13,51,000  on  Revenue
 Account  be  granted  to  the  President  to
 defiay  the  charges  which  will  come  m
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1975,  in
 respect  of  ‘Cabinet’.”

 Drmanp  No  47-——DEPARTMENT  OP  PFrR-
 hONNEL  AND  ADMINISTRATIVE  REFORMS
 MR  CHAIRMAN  :  Motion  moved

 “That  a  Supplementary  sum  not  e\-
 ceeding  Rs.  -44,97.000,  जा.  Revenuc

 ment  during  the  year  ending  the  3ist  day
 of  March,  1975,  in  respect  of  Other  Ex-
 penditwe  of  the  Mintstry  of  Home
 Affairs'.”

 Demanpd  No  5]--DELHI
 MR  CHAIRMAN  Motion  moved  :

 “That  «  Supplementary  sum  not  exceed-
 ing  Rs  -3,75,20,000  on  Revenue  Ac-
 count  and  not  exceeding  Rs.  /25,80,000,
 on  Capital  Account  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,  1975,
 in  respect  of  ‘Delhi’.”

 DEMAND  No  52-—CHANDICARR
 MR  CHAIRMAN  :  Motion  moved

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs_  1,82,52.000,  on  Revenue  Account
 and  not  exceeding  Rs  39,14,000  on  Capi-
 tal  Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  ending
 the  313  day  of  March,  1975,  m  respect
 of  ‘Chandigarh’  os

 Account  be  granted  to  the  President  to  DemaNpD  No.  53-—-ANDAMAN  AND  NICO-
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1975,  in
 respect  of  ‘Department  of  Personnel
 and  Administrative  Reforms’

 Drmanpd  No  48—Poricr

 MR  CHAIRMAN  :  Mation  moved
 “That  a  Supp!  tary  sum  not  exceed-

 ing  Rs.  +3.25,53.000  on  Revenue  Account
 be  granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of  pay-  DEMAND  Nu.  54-—-ARUNACHAL
 ment  during  the  year  ending  the  3ist  day
 of  March,  1975,  in  respect  of  ‘Police’.”

 Demanp  No.  50—OTHr  ExPENDITURE  oF
 THE  Ministry  or  Home  ै  FAIRS
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  +§,60,41,000  on  Revenue  Account

 BAR  ISLANDS
 MR  CHAIRMAN.  Motion  moved:

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs  43,18,000°  on  Revenue  Account
 and  not  exceeding  Rs  19,51,000°  on  Capi-
 tal  Account  be  grunted  to  the  President
 to  defray  the  charges  which  will  come  in
 course  of  payment  during  the  yeur  ending
 the  3ist  day  of  March,  1975,  in  respect
 of  ‘Andaman  and  Nicobar  Islands’.”

 PRADESH

 MR,  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  exceed-

 ing  हाल  -1,70,50,000,  on  Revenue  Account
 be  granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  34st  day
 ot  March,  1975,  in  respect  of  ‘Arunachal
 Pradesh’.”
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 DeMann  No.  55—-Daoaa  AND  NAGAR
 Haveu
 MR,  CHAIRMAN  :  Motion  moved  /

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  14,70,000  on  Revenue  Account  be
 granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  duting  the  year  ending  the  3ist
 day  of  March,  1975,  in  respect  of  ‘Dada:
 and  Nagar  Havell’.”

 Degmanp  No.  56—LAKSHADWEEP
 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  19,95,000  on  Capital  Account  be
 granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  ot  pay-
 ment  during  the  year  ending  the  3ist  of
 March,  1975,  m  respect  of  ‘Lakshdweep’

 Demand  No  57—-MINISTRY  of  [NDUSTRIAL
 DEVELOPMENT
 MR.  CHAIRMAN  =  Motwn  moved

 “That  a  Supplement  iry  sum  not  excced-
 ing  Rs  +1,28,000  on  Revenue  Account  be
 granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3!st  day
 of  March.  1975,  in  respect  of  ‘Ministry  of
 Industrial  Development’  *

 DEMAND  No.  58—INDUSFRICY

 MR,  CHAIRMAN  :  Motion  moved
 “That  a  Supplementary  sum  not  cxceed

 ing  Rs.  2,96,77,000  on  Revenue  Account
 and  not  exceeding  Rs.  64,74,000  on  (  api-
 tal  Account  be  granted  to  the  President
 to  defiay  the  charges  which  will  come  in
 coune  of  payment  during  the  year  ending
 the  3ist  day  of  March,  1975,  m  respect
 of  ‘Industries’.”

 Deaanp  No.  60--MINISTRY  OF  IN)  ORMA-
 TION  AND  BROADCASTING
 MR,  CHAIRMAN  :  Moticn  moved

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  291,000  on  Revenue  Account  be
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 granted  to  the  President  to  defray  ‘the
 charges  which  wall  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist  day
 of  March,  ‘1975,  in  respect  of  ‘Ministry  of
 Information  and  Broadcasting

 DiManp  No.  62——BROADCASTING
 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 Ing  Rs  4,59,11,000  on  Revenue  Account
 he  granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day
 of  March,  1975,  in  respect  of  ‘Broadcast-
 ing’.”

 DEMAND  No.  65—POWER  SCHEMES
 MR  CHAIRMAN  .  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs  13,42 000,  on  Revenue  Account
 and  not  exceeding  Rs  -5,13,00,000,  on
 Capital  Account  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  1५1.  day  of  March,  1975,
 in  respect  of  ‘Power  Schemes’.”

 Demanp  No.  66—Miistay  oF  LABOUR

 MR.  CHAIRMAN  Motion  moved  :
 “That  a  Supplementary  sum  not  exceed

 ing  Rs  2.61.000  on  Revenue  Account  be
 granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  515  day
 of  March,  1975,  in  respect  of  ‘Ministry
 of  Labour'’.”

 DEMAND  No.  68—Miunistry  oF  Law,  जूड-
 TICE  AND  Company  AFFAIRS
 MR  CHAIRMAN  :  Motion  moved  :

 “that  a  Supplementary  sum  not  exceed-
 ina  है 2  14,25,000  on  Revenue  Account  be
 gtanted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the
 34st  day  of  March,  1975,  in  respect  of
 ‘Ministry  of  Law,  Justice  and  Company
 Affairs’,”
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 Demano  No.  70-——MINISTRY  OF  PETROLEUM
 4ND  CHEMICALS
 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 fing  Rs.  16,19,75,000  on  Revenue  Ac-
 count  and  not  exceeding  Rs.  1,000  on
 Capital  Account  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1975,  in  respect  of  ‘Ministry  of  Petro-
 Jeum  and  Chemicais’.”

 Demann  No.  74—MiInNIsTRY  OF  SHIPPING
 AND  TRANSPORT

 MR,  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  exceed-

 ing  Rs.  28,82,000  on  Revenue  Account  be
 granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  ‘31st
 day  of  March,  1975,  in  respect  of
 Ministry  of  shipping  and  Transport’.”

 DeManp  No.  75-—~Roaps

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  1,$1,06.000  on  Revenue  Ac-
 count  and  not  exceeding  Rs.  8,99,89,000
 on  Capital  Account  be  granted  to  the
 President  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 ‘1975,  in  respect  of  ‘Roads’.”

 Demand  No.
 ano  SHIPPING

 76-—Ports,  LiaurHoussy

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  -20,00,000  फा  Revenue  Ac-
 count  and  not  exceeding  Rs.  9,82,52,000
 on  Capital  Account  be  granted  to  the
 President  to  defray  the  charges  which
 will  came  in  course  of  payment  during
 the  year  ending  the  3ist  day  of  March,
 1975,  in  respect  of  ‘Ports,  Light,  houses

 and  Shipping’.”

 PHALGUNA  29,  3896  (SAKA)  9745  298

 Demann  No.  78-—DeparTMEnT  oF  STaat
 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  1,000  on  Revenue  Account  and
 not  exceeding  Rs.  27,93,I5,000  on  Capi-
 tal  Account  be  granted  to  the  President
 to  defray  the  chazges  which  will  come
 in  course  of  payment  during  the  year
 ending  the  3ist  day  of  March,  1975,  in
 cespect  of  ‘Department  of  Steel’.”

 DEMAND  No,  79——DEPARTMENT  OF  MINES
 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 mg  Rs.  6.79,000  on  Revenue  Account
 be  granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3ist
 day  of  March,  1975,  in  respect  of  ‘De-
 partment  of  Mines’.”

 Demanp  No  80—MINES  AND  MINERALS
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  earceed-
 mg  Rs.  ‘,69,00,000  on  Revenue  Account
 and  nat  exceeding  Rs.  65,83,65,000  on
 Capital  Account  be  granted  to  the  Presi-
 dent  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  1975,
 in  respect  of  ‘Mines  and  Minerals’.”

 Demanp  No.  8i—DeparRTMENT  oF  Su»
 PLY
 MR  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  45,000  on  Revenue  Account  be
 gtanted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3st
 day  of  March,  1973,  in  respect  of  ‘De-
 partment  of  Supply’.”

 DsManp  No.  82-—Surpares  AND  DasposaLs
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  48,64,000  on  Revenue  Account
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 be  granted  to  the  President  to  defray  Demanp  No.  89.—Pustic  WoRKS
 the  chatges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 3ist  day  of  March,  1975,  in  respect  of
 ‘Supplies  and  Disposals’,”

 Demanp  No.  84—-Moustray  oF  TouRisN
 AND  cv  AVIATION

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  +1,27,000,  on  Revenue  Account
 be  granted  to  the  President  to  defray
 the  charges  which  will  come  in  course
 of  payment  dining  the  year  ending  the
 3ist  day  of  March,  1975,  in  tespect
 of  ‘Ministry  of  Tourism  and  Civil  Avia-

 + tion’.

 Demanp  No.  86-—AVIATOIN
 MR.  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  eaceed-
 ing  Rs.  25,00,000  on  Revenus  Account  be
 granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of

 MR,  CHAIRMAN  :  Motion  moved  ;
 “That  8  Supplementary  sum  not  exceed-

 ing  Rs.  3,68,24,000  on  Revenue  Atcount
 be  granted  to  the  President  to  defray
 the  charges  which  will  come  In  course
 of  payment  during  the  year  ending  the
 3%st  day  of  March,  1975,  in  respect  of
 ‘Public  Works’.“

 Demanp  No.  9i—Hovsinc  AND  URBAN
 DEVELOPMENT
 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  21,76,000  on  Revenue  Account
 and  not  excecding  Rs.  61,00,000  on
 Capital  Account  be  grauted  to  the  Pre-
 sident  to  defray  the  charges  which  will
 come  in  course  of  payment  during  the
 year  ending  the  3ist  day  of  March,
 1975,  in  respect  of  ‘Housing  and  Urban
 Development’.”

 payment  duing  the  year  ending  the  31न  Demann  No.  92—STATIONERY  AND  PRINT+
 day  of  March,  1975,  in  tespect  of  “Asia-

 oy tion’.

 DeEMAND  No,  87—Tourism

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Suppicmentary  sum  not  eaceed-
 tng  Rs.  37,38,000  on  Revenue  Account
 be  granted  to  the  President  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 ह: 6 अ  day  of  March,  1975,  in  resnect  af
 ‘Tourism’.”

 Demand  No.  88—MINISTRY  OF
 AND  Housino

 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs.  14,44,000  on  Revenue  Account
 +e  granted  to  the  President  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 3ist  day  of  March,  1975,  in  respect  of
 ‘Ministry  of  Works  and  Housing’.”

 Works

 ING
 MR  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  exceed-
 ing  Rs  -3,35,79,000  on  Revenue  Account
 be  granted  to  the  President  to  defray
 the  charges  which  will  come  in  course
 of  payment  during  the  year  ending  the
 3ist  day  of  March,  1975,  in  respect  of
 ‘Stationary  and  Printing’.”

 Drmanp  No.  94—~Atomic  Enrrcy  RE-
 SLARCH,  DEVELOPMENT  AND  INDUSTRIAL
 PRogects.

 MR,  CHAIRMAN  :  Motion  moved  :
 “That  a  Supplementary  sum  not  ex-

 ceeding  Rs.  6,000  on  Capital  Account  be
 granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of
 payment  during  the  year  ending  the  3st
 day  of  March,  ‘1975,  in  respect  of  Atomic
 Fnergy  Research,  Development  and  In-
 dustrial  Projects.”
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 Deseann  No.  95—Nuc_ear  Power  SCHEM-
 a
 MR,  CHAIRMAN  :  Motion  moved  :

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  1,000  on  Capital  Account
 be  granted  to  the  President  to  defray
 the  charges  which  wil]  come  in  course
 of  payment  during  the  year  ending  the
 3ist  day  of  March,  1975,  in  respect  of
 Nuclear  Power  Schemes.”

 Demand  No.  0i]—Granrs  To  Counci.
 OF  SCIENTIFIC  AND  INDUSTRIAL  RESEARCH

 MR,  CHAIRMAN:  Motion  moved  :

 “That  a  Supplementary  sum  not  ex-
 vceding  Rs.  1,99,90.000  on  Revenue
 Account  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 wourse  of  payment  durmg  the  year  end
 ing  the  3ist  day  of  March,  1975,  in  res-.
 pect  of  ‘Grants  to  Council  of  Scientific
 and  Industrial  Research’.”

 Drmino  No  02—DrragrmMent  oF  SPACE

 MR.  CHAIRMAN.  Motion  moved  :

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs  -17,76,000  on  Revenue  Ac-
 count  be  granted  to  the  President  to
 defray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  1975,  in  res-
 pect  of  ‘Department  of  Space’.’

 Demanp  No.  04—Rasya  SasHa.
 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not  ex-
 ceeding  Rs.  3,06,000  on  Revenue  Ac-
 count  be  granted  to  the  President  to  de-
 fray  the  charges  which  will  come  in
 course  of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  1975,  in  res-
 pect  of  ‘Rajya  Sabha’.”
 The  Supplementary  Demands  are  before

 tae  House.
 *SHRI  JAGDISH  BHATTACHARY-

 YA  (Ghotal)  :Mr.  Chairman,  Sir,  today
 we  are  discussing  the  Supplementary  De-
 tnands  for  Grants  (General),  1974-75,  The

 40  LSS/75—-2
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 ments.  This  only  goes  to  prove
 Government  are  unable  to
 Brammes  in  a  systematic  way.
 upon  some  ideas  suddenly  and  act
 ingly  by  fits  and  starts  Sir,  in  these  sup-
 Ptementary  demands  a  sum  of  Rs.  76.44
 crores  have  been  demanded.  This  is  nnt
 व  small  sum.  Therefore  to  ask  for  such  9
 huge  sum  in  a  supplementary  budget  is
 somewhat  unnatural

 In  the  introductory  remarks  it  has  been
 Mentioned  that  a  sum  of  rupees  120  crores
 wre  needed  for  payment  of  additional

 was  made  for  payment  of  DA.  In  this
 connection  I  have  to  say  that  50%  of
 this  additional  DA  is  being  frozen  by  wa:
 ot  compulsory  deposits  and  the  poor
 pluvees  are  being  paid  only  half  of  the
 to  which  they  are  entitled.  So  what  actual

 demands  itecif  Government  have  asked  for
 Rs  368  crores  for  public  works  due  to
 fue  in  cost  of  building  matermals  etc,  They
 have  asked  for  another  Rs.  2.35  cones  on
 account  of  rise  in  cost  of  paper  Therefore,
 Sir,  when  the  Government  themselves  have
 to  ask  for  additonal  amounts  m  the  sup-
 plementary  budget  on  account  of  rise  in
 price  of  commodities,  then  we  can  easily
 imagine  the  plight  in  which  the  poor  em-
 ployees  find  themselves,  The  Government

 Rave  been  demanded  for  Defence.  Sir,  if
 this  amount  was  needed  for  payment  of

 "The  onginal  speech  was  delivered  ia
 Bengali.
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 pay  cr  DA  to  the  Defence  employees  then
 there  was  some  logic  in  it,  But  we  find
 that  sum  of  Rs.  95  crores  have  been  sepa-
 rately  provided  for  payment  of  D.A.  There-
 fore  this  huge  amount  i,  being  demanded
 tor  the  various  Wings  of  the  Army,  Navy
 und  Air  Force.  In  the  General  Rudget  a
 heavy  amount  was  already  provided  for
 Defence.  T  do  not  think  that  our  country
 is  in  danger  of  a  sudden  attach  from  any
 quarters.  On  account  of  this  I  oppose  a
 grant  of  this  huge  additional  amount  for
 Defence.

 Then,  Sir,  Rs.  79  22  crores  have  been  pro-
 vised  for  additional  grants  to  the  States  and
 the  Union  Territories  to  aid  them  in  thelr
 plan  schemes.  Sir,  the  provision  of  this
 email  amount  for  the  State  Plans,  although
 this  is  a  supplementary  bodget  goes  only  to
 prove  that  there  is  no  planning  in  our
 cuuntry  worth  the  name.  Although  it  is  s
 aupplementary  budget  yet  some  2,000  cro-
 tes  of  additional  amount  has  been  demand-
 ed  in  it.  The  provision  of  only  79.22  cro-
 fes  out  of  that  for  the  State  plans  Is  very
 disappointing.  The  Five  Year  Plans  have
 become  a  farce.  Whenever  a  budget  pro-
 posal  &  presented  some  amount  is  provided
 aa  a  ritual  in  that  for  the  plans  just  as  2
 person  provides  for  some  amount  for  per.
 forming  the  annual  rites  of  his  parents  af
 the  ersi  of  the  year.

 66  crores  of  rupees  have  been  provided
 for  subsidy  to  the  Food  Corporation  of
 {nadia  on  imported  food  grains.  The  FCI  fs
 given  subsidy  on  indigenous  food  grains
 also.  We  fail  to  find  any  logic  behind
 subsidizing  indigenous  food  grains.  I  can
 cite  one  example.  The  Government  pro-
 cures  paddy  at  the  rate  of  Rs.  70  to  75/-  per
 gnintal  and  3  quintals  of  paddy  yields  2
 quvintal  of  rice.  Even  if  we  take  that  the
 Government  pays  to  the  farmers  at  the  rate
 of  80  rupees  a  quintal  for  paddy,  the  price
 of  procured  rice  cannot  be  more  than
 Rs,  120/-  a  quintal  in  any  case,  Even  after
 adding  various  other  incidental  expenses,
 the  price  of  rice  cannot  be  more  than
 Ks,  150/-  &  quintal.  The  Government  can
 sell  rice  at  Rs.  .50  per  Kg,  if  they  so
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 choose.  But  the  Government  sells  rice  tu
 the  consumers  at  Rs,  2.80  per  Kg  in  the
 tation  shops,  inspite  of  this  the  Guvern-
 ment  is  paying  a  huge  amount  to  the  FCI
 as  subsidy.  In  the  Eastern  region  alone  we
 hove  seen  that  the  Government  paid  about
 Rs.  30  crores  to  the  FCT  os  food  subsidy.
 T  fail  to  understand  how  this  becomes
 necessary  ?  Surely,  food  grains  worth  so
 Many  crores  of  rupees  are  not  lost  in  tran-
 sit.  There  must  be  wide  spread  corruption
 in  the  activities  of  the  FCI  necessitating
 this  huge  subsidy  by  the  Government.

 Another  fat  amount  of  48.74  crores  have
 been  demanded  for  fertilisers.  There  is  no
 doubt  that  fertiliser  is  a  necessary  item  and
 shortage  of  fertillser  is  being  felt  in  the
 country  also  But  it  is  difficult  to  understand
 us  to  where  the  shortage  and  want  really
 lies  While  travelling  to  various  parta  of
 eur  country  I  had  the  good  fortune  of
 visiting  some:  fertiliser  factories  both  in  the
 public  and  private  sectors.  Some  privately
 uwned  fertiliser  factories  were  of  the  Spinion
 that  there  was  no  real  shortage  of  ferti-
 \tsers  in  the  countiy  as  made  out  by  the
 Government.  I  also  saw  with  my  own  eyes
 that  huge  stocks  of  fertilisers  were  fying
 there.  The  other  day  a  report  appeared  in
 the  papers  that  a  slump  has  appeared  in
 the  fertiliser’s  market  that  is  the  cultivators
 ure  not  going  in  for  fertilisers  in  a  big  way.
 There  may  two  reasons  for  this,  either  the
 purchasing  power  of  the  cultivators  are  80
 ww  that  they  are  umble  to  buy  fertilisers
 or  the  distribution  system  for  fertilisers  is
 faulty  as  a  result  of  which  the  fertilisers
 aid  not  reach  the  cultivators.

 Now,  T  will  say  something  about  coal,
 coal  miaing  authority  and  the  Bharat  Coak-
 tng  Coal  Co.  At  Raniganj  in  West  Bengal,
 25  persons  were  arrested  last  August  for  ael~
 ling  spurious  coal  licences,  through  which
 coal  fs  obtained  from  these  authorities  and
 sold  to  various  partles.  A  high  police  official
 taid,  tt  was  published  in  the  papers  also,
 that  there  are  about  500  people  in  the
 Raniganj,  Asansol,  Dhanbad  coal  field  areas
 who  are  engaged  in  this  trafficking  in
 spurious  and  bogus  coal  licences,  These
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 qeople  are  making  lot  of  money  in  thts
 racket  and  this  il!  gotten  money  is  shared
 with  some  employees  of  these  coal  autho-
 ities  who  are  in  collusion  with  the  racke-
 teers,  In  this  way  a  huge  amount  of  coal  ts
 t9Id  t0  outside  partics  through  bogus  licen-
 os  4  demund  a  thorough  investigation  in
 this  malpractices  and  stern  action  agalnst
 the  offenders

 In  this  t  Fo  will  ment  another
 thing  Sir  this  morning  also  the  tue  was
 cased  In  this  House  that  six  MI  As  of  Tri-
 pura  Tere,  been  arrested  under  MISA  as
 some  agitation  is  going  on  there  Happen-
 iigs  in  Tripura  may  be  a  matter  for  the
 State  Government  but  the  use  of  MISA  ta
 uot  a  matter  of  the  State  Government.  The
 MISA  legnlation  was  passed  here  in  this
 House,  When  the  MISA  was  passed  here,
 the  hon  Minister  on  behalf  of  the  Govern-
 an  मां  had  given  a  clear  assurance  thaf  this
 Act  will  not  be  used  against  democratic

 movement  and  against  the  political  oppo-
 ents.  But  today  we  have  seen  its  naked
 use  and  we  feel  that  there  can  be  no  greater
 tilsuse  of  this  Act  Due  to  these  teasons
 {  oppose  the  Supplementary  demands  placed
 before  this  House

 ली  रामवतार  शास्त्री  (पटना)  सभापति  जो,
 अभी  हम॑  i765  4:  करोड  रु  +॑  ट्रक  बजट
 पर  विचार कर  रहे  है।  सरकार  ने  विभिन्न  विभागों
 में  जो  खर्चा  अधिक  होने  का  प्रदाता  किया  है
 उसी  को  विभाग  में  रख  कर  इस  पूरक  बजट  को
 सदन  के  समक्ष  उपस्थित  किसा  है  -  इस  सिल-
 खिले  से  मैं  कुछ  बातो  पर  रोशनी  हिलना  चाहता
 हूँ  -  इस  में  सरकार  ते  केन्द्रीय  सरकारी  कर्मचारियों
 को  भाई  भत्ता  देते  की  बात  का  उल्लेख  किया है
 सभापति  जी,  सवाल  बड़ा  ही  महत्वपूर्ण  है  कौर  इस  बबाल
 पर  भारत  के  लाखो  कर्मचारी  भन्दोजित  हैं।  प्रभी  हाल
 में  इ्होने कुछ कुछ  समझौता  किया  है  t  तो  से  भागा
 कि  जोभी भी  समझौता  हुआ  है  तीन  किस्त  के  धारे  में

 बह  तो  कौर  लागू  करना  हो  चाहिए,  उस  के
 अलावा  भी  रेखीय  कमेंगारियों  के  मह पाई  भत्ते
 की  ल  बढ़  मई  है,  उन  किस्तों  को  भी  अदायगी
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 कहने  की  व्यवस्था  सरकार  को  शीघ्र  करनी
 चाहिये।  करना  शिकार  को  कर्मचारियों  के  शोध  जा
 भाजन  बताना  पड़ेगा  और  जोरदार  प्राल्दालन  का
 सामना  करना  बढ़ेगा!  इसलिये  ऐसी  स्थिति  ने  भाते
 पाएं,  दस  से  पहले  ही  सरकार  को  उनकी  इस
 न्यायोचित  भाग  को  मान  लेना  चाहिये,  पूरी  बर
 देना  चाहिये  ।  धौर  सरकार  जां  उनके भले  को
 प्राप्ति  राशि  मीठ  Fo  एस०  में  जमा  करा  लेती
 है  उस  कानून  का  जितनी  जल्दी  सरकार  समाप्णवरे
 उसना  ही  सरकारी  कर्मचारियों  का  विश्वास  श्राप
 प्राप्त  कर  सकेंगे।

 दूसरी  बात  यह  है  कि  खाद  को  बात  कही  गई
 कि  खाद  हुम  को  देनी  है  ।  जरूर  देनी  है,  दीजिए
 लेकिन  ड्राप  दाम  उस  के  बढ़ाते  जा  रहे  है  v  सजा
 रण  किसान  में  पहुच  के  बाहर  की  बात  हाती
 जा  रही  है।  उस  की  कोमल  आप  को  कम  करती
 चाहिये  और  म  वात  की  व्यवस्था  करनी  चाहिये
 किं  छोटे  से  कांटे  किसान  को  भी  खाद  मिल
 जाये  ।  अभी  बड़े  लोगो  को  तो  खाद  मित्र  जाती
 है,  लेकिन  साधारण  किसान  यों  ही  रह  जाते  हैं  t
 तो  में  चाहुगा  कि  आप  खाद  के  बेचारे  की  ऐसी  व्यवस्था
 करें  जिस  में  जोर  बाजारी न  हो  ।  हम  लोग  ब्लॉक
 की  मीटिंगों  मे  जाते  है,  मार  समय  उसी  में  चला
 जाता  है  कि  चोर  बाजारी  में  खाद  जा  रही  है  a

 उसी  तरह  से  काद्यान  की  बान  कहो  गई  है  ।
 खाद्यान्न  के  सिलसिले  में  आप  की  सुनी  नीति
 गलत  है।  विभिन्न  राज्यों  से  खबर  प्रा  रही  है  कि
 आप  गरीब  किसानो  पर  जबरदस्ती  कर  के  उससे  तो
 पहला  वसूली  कर  रह ेहै,  लेकिन  जो  बडे--दे  विमान

 और  जमीदार  है  उन  a  भाप  गल्ला  वसूली ग्न  नहीं
 चाहते  ,  या उन  के  साथ  नरमी  दिखलाते  है,  या  भाप  के
 अधिकारी कुछ  ले  दे  कर  उसको डाक  देने है।  जो  बह
 नीति  उचित  नहीं  है।  हमारी  मा  है  कि  बनो  लोगी
 से  गला  बसूला  जाता  चाहिये  ताकि  राशन  की
 दुकानों  के  जरिये  हम  उस  गल्ले  को  भाग  जनता को
 दे  सके  शौर  राशन  की  व्यवस्था  में  जो  गड़बड़ी
 है  उस  को  दूर  किया  जा  सके  ।  राशम  की  चुकाता
 के  जरिये  तमाम  आवश्यक  कीजो  का  देते  का
 प्रबन्ध  कीजिये  |
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 डाक  ह. ड  सिये  भी  बाप  ते  भांग  की  a
 foment  की  भात॑  जानता:  हूं  1  यहां  इतनी  अन्य

 आस्था  कि  है  हैली कोन'  में  कि  जब  पा्लियमिंट  के
 मेयर,  का  हेसिफोन  दो  साल-  से  ठोक  नहों  हो

 सकता  तो  प्राम  लोगों  की  क्या  दशा  होंगी  इस
 का  ड्राप  अंदाज  लगा  सकते  हैं  ।पहले  कुछ  व्यवस्था.
 तक  थी  लेकिन  सरकार  मे  कौर  ठीक  करने  के
 लिये  डिस्ट्रिक्ट  मैनेजर,  टेलिफोन  की  व्यवस्था  कायम
 ी  तब  से  शौर  स्थिति  बिगड़  गई  ।  किसी  को
 ठीक  से  दक  नहीं  मिलता,  नम्बर  सही  नहीं  मिलता,
 जात  कर  रहे  हैं  तो  बीच  में  ही  कट  जाता  है।
 इस  तरह  की  बातें  होती  हैं  तो  टेलीफोन  व्यवस्था

 कप  की  पूरे  भारत  में  गड़बड़  होगी  यह  मैं  अपने
 यहाँ के  अनुभव  से  कह  सकता  हूँ  ।  श्राप  को  उस
 में  सुधार  लाना  चाहिये  ।

 “इस  के  व  वित्त  के  बारे  में  मुझे  एक  बात  कहनी
 है  कि  आप  के  दफ्तरों  में  प्रफतरशाही  का  नंगा

 'आँच  होता  है  1  में  पटना के  एक  दफ्तर  का  नाम
 लेता  चाहता  हूं.  कंट्रोलर  साफ  डिफेंस  अकाउन्द्स  ।
 यह.  इतना  भ्रष्ट  भफसर  हैं  कि  जो  भी  कहा  जाये
 कम  है  और  अफसोस  की  बात  यह  कि  है  इस

 सदन के  माननीय  सदस्य  हवाई  जहाज  से  उड़  कर
 उस  मी  पैरवी  में  जाते  हैं  ।  सालों  से  वहां  लोग
 रह  रहे  हैं  उन  का  ट्रांसफर  होता  चाहिये।  भाप  के
 नियम  के  मुताबिक  लेकिन  नहीं  करते  कौर  जो
 यूनियन  के  भेजा,  300,  350  हैं  उत  का  छापने
 लड  कमाण्ड  ट्रान्सफर  कर  दिया है  जो  कि  भाग
 तौर  से  महीं  होता  है  मह  कहां  की  नीति  है।  सी  ०  डो  ०

 '..एल को चार  चार बार  ट्रान्सफर  हुआ  लेकिन  न  मालूम
 STE  पर  कौन  सा  जादू  किया  जाता  है  कि  बह

 अभीतक वहां तक  वहां  पर  बरकरार  है।  वहां  पर  बहाली
 में  भरी  घूस  ली  जाती  है  बौर  वहां  पर  राज  जो
 स्थिति  हैं  बहू  विस्फोटक  है,  वहां  पर  सोग  भादो-
 शग  कर  रहे  है।  कलमबंद  स्ट्राइक चल  रहा  है  बौर
 हितों  से  डिमास्सद्रेशन  बम  रहा  है,  उससे  किसी  भी

 हिंसा  की  स्थिति  पैदा  हो  सकती  है  जिस  को
 जवाबदेही  बाप  को  होगी fn  इसलिये  भाप  को  इस
 तरफ  1... अ  देता  चाहिये

 है  J
 एक  बात  इस,  उपबंध  में  कहना  चाहता  हूं.
 उद्योग  के  सिलसिले  में  बाप  मे  विहार में  फतवा
 में  ट्रैक्टर  कारखाना  बताने  का  फैसला  किया  है
 लेकिन,  राज तक  उस के  लिये  जमीन  वाटर
 नहीं  की  गई  1कब  हमने  सुता  है  कि  उसको
 यहां  से  हटा  कर  कहीं  भोर  ले  जाने  का  बियंत
 चल  रहा है  |  यह  गलत  वात  है  1  वहां  पर  ट्रेक्टर
 फैक्टरी  बनाने  के  लिये  भाप  कार्यवाही  शुरू
 कीजिए  ।  श्राप  ने  एक  स्कूटर  फैक्टरी  खड़ी  की
 है  लेकिन  यहां  पर  स्थानिय  लोगों  को  काम  ने
 दे  कर  मेनेजर  के  लोगों  और  कहीं  दूसरों  जगहों

 के  लोगों को  भाप  यहां  पर  रख  रहे  हैं।  सरकार  का
 नियम है  कि  स्थानिय  लोगों  को  नौकरी  दी  जानो
 आमिए  लेकिन  आप  ऐसा  नहीं  कर  रहे  हैं।  में
 यह  चाहूंगा  कि  वहां  के  स्थानिय  लोगों  को  और
 जिनकी  जमीन  ली  गई  है,  उन  के  एक-एक  आदमी
 को  श्राप  वहां  परनौकरी  दीजिए  a

 इस  के  बाद  मैं  कटाव  के  बारे  में  कुछ  बताना
 चाहता  हूं  t  मैं  ऐसे  इलाके  से  जाता  हूं  जहां  पर
 इस  की  स्थिति  भयंकर  है  ।  हमारे  क्षेत्र  के  दो
 हिस्सों  में  कटाव  मगेर  और  दातापुर  में  वर्षों  से
 अल  रहा  है  कौर  दर्जनों  गांव  कट  कर  गंगा  पदों
 में  विलीन  हो  चुके  हैं  प्लोर  वहां  पर  स्थिति  यह
 है  कि  बिहार  सरकार  तमाम  लोगों  के  पुनर्वास  की
 व्यवस्था  करने  में  अ्रसमर्थ  है  V  हम  ने  आर  वहाँ
 के  एक  विधायक  ने  पेटीशन  कमेटी  में  एक  दर-
 रास्त  दी।  उस  पेटीशन  कमेटी  ने  यह  कहां  है  कि
 केन्द्रीय  सरकार  को  इस  तरफ  ध्यान  देता  चाहिए
 कि  कटाव  के  कारण  हजारों  सोग  जो  विस्थापित
 हो  ग्रंथ  हैं,  उन  को  बसाने  में  मदद  मिले  लेपित  प्रभी
 तक  यह  बात  नहीं  की  गई  हैं  t

 इस  में  खानों  की  बात  भी  कही  गईं  है।  खानों
 के  संबंध  में  में  एक  ही  बात  कहना  चाहता  हूं  कि
 बिहार  में  32  भतभाषेराइए्ट बागें  काम  कर  रही
 हैं  भौर  उन  में  दुर्घटनाएं  होती  हैं।  एक  दुखंडा
 माइल  खान  में  हुई कौर  उस  में  40  प्रा दमों  मरे।
 मेरा  कहना  महू  है  कि  आप  सतप्राश्रेराइश्ड  बानों :
 को  बन्द  कीजिए।  बाप ते  खातों  का  राष्ट्रीयकरण
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 किया  है।  इसलिये  प्राय  को  उसे  सनशाशेराइइव
 शानों  को  अपने  ह. 6  में  ले  लेगा.  चाहिये।  कमर
 कम्मो  में  नहीं  ले  सकते  हैं,  तो  बिता  साइमेन्स  के

 क्यों  ह. ल  चलाते  हैं।  इस  तरफ  भी  प्राप  को
 ध्यान  देगा  चाहिये।

 ौर  झा खरी  बात,  सभापति  जी,  में  वर्क्स  प्रौढ़
 हाउसिंग के  बारे  में  कहना  चाहता हा  इस  के  लिए
 आप  ने  पूरब  भांग  रखी  है।  इस  में  गन्दी  बस्तियों
 की  सफाई  की  योजना  है,  स्लम  किलयेरेंस  की
 योजना  है।  बढ़े  बड़े  शहरों  नाप  के  स्लिम
 ज्यादा  हैं।  मैं  पटना  से  जाता  हु  और  वहाँ  की
 शांत  जानता  हू  (  पूरे  हिन्दुस्तान  की  राजधानियों
 में  पटना  जैसा  गन्दा  शहर  और  गन्दी  बस्ती  नहीं
 होगी।  वह  पूरे  का  पूरा  शहर  गन्दा  है।  इस  की
 सर्फ  आप  का  ध्यान  बार  बार  सोचा  जाता  है
 शौर  शापने  उस  को  अपनी  योजना  में  शामिल  भी
 किया  है गन्दी  बस्ती  योजना  में  बिहार  सरकार
 में  42  लाख  रुपया  मांगा  था  लेकिन  भाप  ने  शायद
 20  या  22  लाख  रुपया  ही  दिया  है।  बाकी  बाप

 सही  दे  रहे  हैं  कौर  है  माग  पेश  करते  ले  जा
 रहे  हैं।  श्राप  का  ध्यान  पटना  शहर  को  तरफ
 जाना  जाहिए।  झगर  मती  जो  मेरे  साथ  पटना
 शहर  चले  तो  वहा  पर  मच्छरों  का  इतना  उत्पाद
 पाएंगे,  जोकि  किसी  र  शहर  में  नहीं  मिलेगा।
 बहा  के  किसी  विधायक  ते  इस  बारे  में  भूख
 हडताल  भी  की  थी  कि  पटना  में  मच्छर  बहुत
 अधिक  है।  मच्छरों  को  श्राप  तभी  खत्म  कर  सकते
 हैं  जब  बाप  वहा  पर  भूमिगत  वालिया  बनवाए

 इन  तमाम  बातों  की  तरफ  बाप  का  ध्यान
 जाता  चाहिए  जिस  से  जनता  करें  विश्वास  पैदा  हो
 कि  श्राप  जो  पैसा  मानते  है  हुक्मो  के  कप  से,  उस
 बैसे  का  सदुपयोग  होता  है,  दुऋपयोग  नहीं  होता  है
 और  प्राय  के  अधिकारी  मनमानी  नहों  करते  है
 कौर  जनता  के  फायदे  के  लिए  काम  करने  हूँ।  तभी
 बाप  पर  लोगो  का  विश्वास  होगा  पौर  तभी  शान्ति
 होगी  शौर  तो  जो  देश  में  प्रतियामी  शक्तियां
 सर  उठा  रहो  है,  भागे  बढ  रही  है,  उसके  खिलाफ
 आप  लड़  सकेंगे  धौर  सच मन  भ  देश  में  समाजवाद,
 जनता  शरीर  शांति  नवम  कर  सका।  केबल
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 तारों  के  ने  शांति  प्यारे  बाजी  है  और  न  समाज-
 मत  जाने  वाला  है  शर  न  अभिगामी  शक्तियों
 शौर  फासिस्ट  शक्तियों  के खिलाफ  बाप  लड  सकते
 हैं।  भाप  को  राजनैतिक  मोर्ष  पर  लड़नी  है,
 झा धिक  मोचें  पर  ह...  है  सौर  सामाजिक  मोच
 पर  भी  लड़ना  है।  गर  ड्राप  इस  तम् राम  मोरचों
 पर  लड़ेंगे,  तभी  वेश  भागे  बढ़  सकता  है  कौर
 सलत  लोगों  के  हाथी.  में  जाने  से  उस  को  बचाया
 जा  सकता  है।

 हम  महा  दीपक  सिह  even  (कासगज)  सभापति
 जी,  शासी  जी  ने  प्रभो  बहुत  से  विषयों  पर  अपने
 मु  उठाए  ॥।

 में  केवल  दो  विषयों  पर  ही  कुछ  बहना
 आहुति हू  ।

 मैने  अ्सुदातों  की  भागों  को  पढ़ा।  उस  में  एक
 झ्राइटम  दिया  हुआ  है  66  करोड  रपये  का  याच
 निगम  को  अतिरिक्त  सहायता  देने  के  लिए।  86
 के  पेड  रुपये  की  रकम  श्राप  उस  के  लिए  माग  रहे
 हैं  ।  क्या  यह  मांग  ऐसी  नहीं  है  जो  कि  हमेशा
 हो  होती  रहती  है  कौर  मांग  होने  के  बावजूद  भाष
 की  डिमान्ड  इस  प्रकार  बढती  रही  भोर  काम  ठीक
 नह  हुमा  मरा  कहना  इस  सबंध  में  मह  है  कि
 जद  तक  झाप  की  योजनायें  सही  नहीं  होगी  जब
 सके  आपका  शासन  बाप  के  साथ  नहीं  होगा,
 शनाप  की  मे  योजनाएं  ौर  भाये  ताक  में  रखी
 रह  जाएगी  में  प्राय  से  पूछना  चाहता  ?  कि  खान
 निगम  के  लिए  जो  बाप  ने  ७6  करोड  रुपये  की

 रकम  मानी  है,  तो  भाप  ने  कभी  बह  देखा है  कि  इस
 का  कारण  क्या  है।  भाप  हद  में  दिवार  बताता

 चाहते  है  ।  इस  डिसाईड  को  पूरा  करना  है,  तो  आपकी
 भारत  के  फलकों  की  तरफ  देखना  पड़ेगा।  एयर
 बाप  उस  तरफ  ध्यान  देते  तो  बाप  को  66  करोड
 रूपये  मानते  की  कोई  आवश्यकता  नहीं  रहता।
 अमर  भाप  को  नियत  दुरस्त  होतो  तो  राज  भाप
 को  इतने  रपये  सही  मांगने  पाते।  भाप  को  चाहिए
 षा  कि  ere  तमाम  म  इतने  बड़े  घुमाते  होते  हू,
 उनको  देखते  t  वहां  पर  नाना  प्रकार  के  स्ट्राइक
 होते  है  ।  नगरी  से  887  प्राणियों  की  निकाल
 दिया  गया  है  शोर  काम  सुचारू  रुप  से  नही  चल

 हा  है।  माल  बाहर  से  धाता  है,  ो  बह  गोदामों
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 में  वहा  सकता  है।  भ्र भी  मेने  दबाए  में  पढ़ा  था
 कि  परिहार  के  स्टेशन  पर  भाल  पड़ा  रहा  और  उस
 को  'फ़ेकने  के  लिए  कोई  इंतजाम  नहीं  भा  भौर
 इस  को  गोदाम  में  नहीं  रखा  गया।  इसी  शरह
 से  पड़े  निकला  था  कि  ब्रम्हा  के  गोदाम  पर  60
 हजार  कल  के  लगभग  आपका  पहला  खराब
 छह  |  7  इसी  तरह  से  भाप  करते  रहिये  शौर  फिर
 माग  बढ़ाते  जाइए  ।  इससे  कोई  फायदा  नहीं  होने
 बाला  है।  फायदा  तभी  हो  सकता  है  जब  बाप  देश
 के  किसानो  की  उत्पादन  क्षमता  बढ़ाएं  शौर  इस  के
 लिए  प्राय  को  कुछ  विशेष  कार्य  करने  होगे।  आप
 जो  निगम  की  मड़िया  तक  पहुचाई  है,  उसके
 लिए  भाप  2०  रुपये  प्रति  क्विंटल  खर्च  देते  है
 जबकि  यह  2  रुपये  में  पूरा  किया  जा  सकता  है,
 लेकिन  आप  इसको  ,करने  के  लिए  तैयार  नहीं  है।
 झर  होता  क्या  है?  26  स्वयं  श्राप  नाजायज
 सौर  पर  उस  पर  लगाते  हूँ  ।  इससे  26  रुपये
 कीमत  प्रति  क्विंटल  बढ़  जाती  है  और  बढ़ने  के
 दाद  बह  उपभोक्ता  के  सर  पर  पड़ती  है।  इस
 जगह  से  महंगाई  बढ़ती  चली  जाती  है  और  आपकी
 स्कीम  पीछे  रह  जाती  है।

 दूसरी  बात  मह  है  कि  बाप  देश  के  किसानों
 को  फायदा  नहीं  पहुचाना  चाहते  है।  ड्राप  विदेशों
 को  फायदा  पहुचाने  है।  भाप  विदेशों  से  1510.  कौर
 55  रपये  प्रति  बिषंटल  के  हिसाब  से  गेहू  खरीदते

 है  और  देश  के  काश्तकार  को  उस  के  गल्ले  का
 केवल  jas  रुपया  देते  है।  भाप  कीमत  जब  देते
 हैं  जब  जान  लेते  है  कि  खलिहान  से  गलवी  निकल
 भावा ।  उस  के  बाद  प्राय  की  भीति  निश्चित
 होती  है।  जब  तक  गल्ला  खलिहान  में  रहता  है
 शाप  की  नीति  ड्राप  की  फाइल में  रहती  है।  पाप  को
 चाहिए  कि  बाप  मूल्य  को  पहले  से  घोषित  करे।

 में  भाप  से  एक  बात  यह  कहना  चाहता  है
 कि  कृषि  मूल्य  प्रयोग  बी  रिपोर्ट  भाप  के  सामने

 बहुत  पहले  में  था  चकी  हैं  लेक्स  राज  अनाज
 खलिहान  में  जाने  के  लिए  हैं  शौर  बाप  ने  कीमत
 अंत  सही  की  ।  क्यों  मापन  घोषित  नहीं  क्या?
 प्राकार  कीमत  पहले  से  घोषित  कर  देनी  चाहिये।

 जिम  वक्त  बुराई  का  मौका  होता  है  उससे  पहले
 मापकों  कीमत  को  बोधित  कर  देना  चाहिये  ताकि
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 किसानों  को  उपज  बढ़ाने  का  ःओत् वाहन  मिले 7. ?
 तेशा  व  नहीं  करते  हैं।  50-58 शिया  क्विंटल
 चहुं  के  दमों  की  भांग  हुईं  है।  पंजाब  के  मुख्य
 मंत्री मे  50  रुपये  की  भांग  की  है,  दूसरी  स्टेट्स
 मे  408  है  |  यह  सब  सं नाचार पत में  दाया
 है।  ड्राप  क्यों  नहीं  बढ़ाते  हैं।  एक  तरफ  तो
 आप  प्रतीक  मूल्य  किसानो  को  नहीं  देते  हैं  धौर
 दूसरी  तरफ  किसानों  के  उपयोग  की  जो  वस्तुए
 है.  उनको  श्राप  उन्हें  बहुत  ज्यादा  मूल्य  पर  देने
 है।  बिजली  की  दर  दो  जाने  थी  उसको  बढ़ा  कर
 शार झाने  कर  दिया  गया  है।  'फटिसाइजर  का
 बोरा  BL  रुपये  से  मिलता  था  कब  io  से  मिलता
 है।  सिचाई  के  लिए  श्राप  किसानो  को  तो  रात
 में  बिजली  देते  है  लेकिन  जो  बड़े  बहे  मिल  वाले
 हैं  उनको  दिन  में  देते  है।  मैं  एक  किसान  ह,  बेहाल
 में  रहता  7,4  जानता  2  कि  रात  के  समय  जब
 बिजली  मिलती  है  तो  क्लीन  को  कितनी  कठिनाई
 होती  है।  गद्य  एलीमेंट  जो  है,  जो  चोर  कत
 है  वे  उसका  भ्रपहरण  कर  लेप  हैं।  बह  जान  की
 बाजी  लगाता  है  लेकिन  मूल्य  उसको  क्या  मिलता
 है,  i058  wa  क्विंटल  t  इस  नीति  में  आपको
 सफलता  नहीं  मिलेगी  यह  टोठलो  के  हो  चुकी  है।
 शाप  को  चाहिये  कि  बाप  दाम  बढ़ायें  i

 लेगी  की  नीति  का  श्राप  ले।  लंबी  श्राप  किस
 दंग  से  वसूल  करते  हें?  मैं  जानता  कि  आप
 यह  कह  कर  टाल  देंगे  कि  यह  मामला  स्टेट्स  का
 है।  लेकिन  में  पूछता  #  कि  क्या  छापने  तीन
 कैटेगरी  कृषकों  की  नहीं  बनाई  है,  बड़े  किसान,
 छोटे.  किसान  पीर  सीमान्त  किसान  ?  जब  बनाई
 हैं  तो  क्या  श्राप  उनको  निर्देश  नहीं  दे  सकते  है
 कि  सीमान्त  जा  किसान  है,  जिन  के  पास  फोन  से
 पाथ  एक  तक  जमीन  है  उन  से  काई  हैवी  वसूल
 ने  की  जाए।  इससे  दा  लाभ  होगे।  छोटे  किसान
 में  जा  प्रताप  है  वह  दूर  होगा  और  दूसरे  जो
 बढ़े  किसान  है,  जो  मूर्ावल्था  में  रहने  है.  वे
 अपनी  उत्पादन  क्षमता  को  बताने  की  कोशिश  कैसे  ।
 इस  तरह  से  श्राप  को  डबल  लाभ  होगा ।

 ज्ञासी  जी  ते  कहा  ि  छोटे  किसान  से  हम

 वसूल  होता  है  लेकिन  बडे  जो  किसान  ह क. 2  &
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 न्हीं  का  थाला  है।  बहि  इसका  राजनीतिक
 झोधार  हो  भा  पैसे  का  आधार  ही,  यह  लही  है
 कि  छोटे  किसान  से  गल्ला  अल  किया  आता
 है  बड़े  पेश  बाले  से  नहीं  बढ़े  काश्तकार  को  ड्राप
 कतई  छठे  नहीं  हैं।  में  चाहता  हू  कि  इसका  श्राप
 सर्वेक्षण  कराएं  दौर  झगर  यह  सिद  हा  जाए  कि
 बड़े  किसानी  से  वसूल  मही  होता  है  तो  उन  से
 आप  वसूल  करें  चौर  छोटे  किसान  को  इससे
 मुक्त  करे

 लंबी  की  नीति  को  भी  झपको  बदलना  चाहिये।
 ओपन  मार्किट  में  प्रतिस्पर्धा  के  आधार  पर  आप
 बेह  की  खरीद  करें।  यह  जरूरी  नहीं  है  वही  आप
 मुल्य  निश्चित  करें।  एस  होती  को  अपनाया  तो
 आपको  जितना  मेह  देश  में  चाहिये  मिल  जाएगा।

 79  27  कराह  को  शापने  जन  कल्याण  तथा
 अनुसूचित  जातियों  वे  लिए  मांग  पेश  को  है।
 यह  बड़ी  अच्छी  बात  है।  इसमें  काई  दो  गये
 नही  है।  लेकिन  देखना  मह  चाहिये  कि  इस  राशि
 का  मदुपभोग  होता  है  भा  नहीं।  झगर  सदुपयोग
 होता  #  तो  इसको  या  इससे  भी  ज्यादा  राशि  को
 देने  में  कोई  प्रकृति  की  बात  नहीं  हो  सकती  है।
 लेकिन  जो  आपकी  व्यवस्थामे  है  और  जो  बो जनाये
 है  मे  वाया  पर  हो  रह  जाती  है,  उनका  कोई
 लाभ  नहीं  होता है।  श्राप  देखें  कि  देश  से  लगभग
 दो  लाख  ऐसे  चाव  है  जहा  पीने  का  पाती  तक
 उपाय  नहीं  है।  जब  आप  पानी  नहीं  दे  सकते
 है  तो  भोजन  की  व्यवस्था  शाप  क्या  करेंगे,  शिक्षा,
 आवास  चांदी  को  व्यवस्था  प्रा दि दासियों  के  सिए,
 अनुकूलित  ज/नियों के  लिए  ब्या  करेंगे।  आप  दिल्ली
 में ही  7  नेताम  भी  यहां  आप  लोगो  को  फूट
 प्राइस  पर  सोते  हुए  देख  संगे  ।  श्राप  राशि  मास
 रहे  है  बढ़ा  के  लिए,  आपत्कालीन  स्थिति  का
 मुकाबला  करते  के  लिए,  गुजरात  में  सूखे  को
 स्थिति  का  मुकाबला  करने  के  लिए।  श्राप  जीतते
 है  कि  श्रमम में, में,  बिहार  में,  उत्तर  प्रदेश के  1... उ
 एरिया  में  जहां  बाद  आती  है  छापने  भी  तक
 कुछ  नहीं  किया  है।  हिमाचल  में  भूकम्प  भाभा,
 बहुत  बढ़ा  नुकसान  हुछ,  झप  बताई  कि  आपने
 बहो  क्या  सहायता  पहुंचाई ?
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 कलर  ह.  में  6-7  तारीख  को  राधे  जाने
 फासो  के  झोले  पड़े।  तमाम  कसने  कट  हो  कभ
 मैं  प्रार्थना  करता  हू  कि  उसका  भाप  सर्वेक्षण  कराएँ
 कौर  जिन  किसानों  को  नुकसान  पहुचा  है  उनको
 तहत  देते  का  झप  कया  करे  !

 आपने  जिन  कार्यों  के  लिए  पैसे  की  साम  की
 है,  जिन  बीजनाधों  के  लिए  की  है  झगर  उसको
 सही  ढंग  से  हाथ  में  लिया  जाता  है  कौर  पूरा
 किया  जाता  है  सो  पैसा  देते  में  काई  प्राप़्त  की
 बात  नही  है।  लेकिन  आप  देखे  कि  ये  योजनाके
 फाइलों  बा  ही  सीमित  ने  रह  जाए।

 SHRI  SAMAR  GUHA  (Contat)  f  sttalf
 avail  प  this  opportunity  to  place  before  the
 House  the  problems  being  faced  by  the
 peusants  and  cultivators  of  West  Bengal
 and  particularly  in  the  Madnapore  District.

 Firstly,  the  West  Bengal  Government
 decided,  perhaps  in  accordance  with  the
 Central  policy.  that  non-irrigated  lands  of
 अर  acres  and  above  und  irrigated  lands  of
 four  acres  and  ubove  will  have  to  pay  a
 fevy  according  to  the  quantum  fixed.  And
 the  quantum  has  been  fixed  without  arty
 rational  for  the  various  districts,  not  on  the
 basis  of  any  generul  principles.  They  were
 artrtrarily  fixed.  I  will  ह.  only  two  ex-
 aniples,

 The  24-Parganas  is  the  biggest  district  of
 West  Bengul,  and  for  that  the;  have  fixed
 only  25,000  metric  tonnes  of  levy  tor  this
 year,  whereas  for  the  whole  of  Muinapore
 District  one  lakh  tonnes  has  been  fixed,  and
 ter  the  Contai  Sub-division  alone  633,000
 Metric  tonnes,  द्  means  8,000  metric  tonnes
 inore:  than  that  fixed  for  the  biggest  distrint
 of  West  Bengal.  in  the  case  of  Nadia,  ४
 is  only  0000  tonnes,  in  the  case  of
 Murshidabad,  it  is  only  2,000  metric  toa
 nes.  And  on  the  basis  of  this  arbitrary
 Gxation,  a  virtual  reign  af  terror  has  been
 {ct  loose  upon  the  cultivators  of  West
 Bengul,  particularly  in  the  Midnapore  Die-
 trict,  for  the  realisation  of  the  quantum
 fixed.  And  they  are  seizing  paddy  from  the
 harvests  of  the  cultivators,  but  not  realising
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 thé  levy  according  to  the  quantum  fixed.
 You  will  be  astonished  to  know  what  they
 are  doing.  They  are  just  putting  a  stick
 into  the  stock.  It  is  calleti  gole,  Mr.  Mukher-
 jee  knows  it.  Taking  the  circumference  of
 that  they  say  that  it  is  the  density  in  the
 volume  that  gives  the  mass.  ¥  asked  the
 District  Magistrate  if  he  has  any  instruc-
 tons  for  doing  this.  He  said  there  might
 be  a  difference  of  5  or  20  per  cent  this
 way  or  that  They  are  not  using  the  spring
 balance.

 Qn  the  basis  of  that,  they  are  going
 round,  particularly  m  the  Contai  Sub-
 dayision,  because,  according  to  their  calcula-
 tions,  there  is  a  good  harvest  there  as  alsu
 in  the  whole  of  Midnapore  District,  They
 ate  sending  batches  and  batches  of  police
 to  the  houses  at  might  and  during  day  time,
 atu  they  ure  seizing  paddy  from  the  houses
 of  innumerable  peasants  there  It  has  let
 le  a  reign  of  terror  in  the  whole  of
 Midnapore  District,  particularly  in  the
 Contai  Sub-dinsion

 ;,  Sir,  what  has  happened  as  a  result  of
 that?  The  rich  peasants  are  running  to
 High  Court  and  in  almost  99  per  cent  of
 the  cases,  they  have  got  injunction.  Second-
 ty,  Six,  these  lists  are  being  prepared
 by  the  Tahsildars,  by  bribing  Tahsildars

 by  giving  them  extension  and  30  on.
 of  the  members  of  the  ruling  party

 high-ups  to  the  down,  from  Dis-
 to  the  Block  level  are  being  re-

 burden  of  levy.  This  has
 to  me  by  the  Distnct  Mu-

 the  Sub-Divisional  Officer
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 Ry  Fo  junctions  granted  by  the  High
 one  hand  and  political  pres-

 on  the  officers  on  the
 escape  the  burden  of  the  levy.

 t  of
 ?  The  smatl  peasants,  the  middie-

 Glass  peasants,  the  middle-class  cultivators
 only  being  deprived  of  their  year's

 they  are  being  arrested  under
 $0  on.  ‘Virtually  a  reign  of
 loose  juat  to  test  the  depth  of
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 their  dixtreas.  Not  only  thet,  Gir,  there
 is  another  point.

 Now,  Sir,  the  procurement  rics  of
 wheat  is  Rs.  200  or  Rs,  05

 What  is  the  price  given
 peasants?  It  is  only  Rs.  74/- of  paddy.  Now,  Sir,  in  the

 have  at  least  Rs.  27/-per  quintal  of
 paddy.  But  only  Rs.  74/-  per  quintal  is
 given.  With  this  price,  they  are  not  able
 fo  meet  the  cost  of  production.

 Last  year,  what  I  did  was  this.  I  said
 I  would  not  hold  any  public  meeting,  I
 would  not  make  any  propaganda  and  I
 would  not  make  any  arrangements  for
 conference.  ३  just  issued  a  leaflet  in  my
 nome.  But  I  was  suprised  to  find  that
 about  10,000  people  came  from  far  of
 airas  and  rural  areas  on  foot.  They  came
 from  a  distance  of  about  20  to  25  miles.
 Then  I  realised  that  the  depth  of  distress
 of  the  peasants  was  so  much.  The  Dustrict
 Magistrates  and  others  were  there  and  I
 said  “Look,  I  had  not  addressed  any  public
 Meeting  and  I  had  not  made  any  arrange-
 ment  for  Conference  or  anything;  I  just
 lssued  a  leaflet.”  I  asked  them  to  go  to
 the  District  Magistrate  and  voice  their
 feelings  against  the  injustice,  firstly  m
 regard  to  procurement  price,  then  im  regard to  scizure  of  paddy  and  then
 to  levy  pnce.  All  these  problems
 had  created  8  very  deep  distress.  But  I
 tell  you,  it  is  helping  ws  In  a  sense  if  I
 had  been  of  that  type  of  politician  I  would
 have  kept  silent.  J  would  have  been

 by  taking  advantage
 people.  So  I  would
 that  at  least  some  justice  should  be  done
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 if  it  was  Rs  500  it  has  become  Rs.  1,000.
 If  it  was  Rs.  1,000,  it  has  become  Rs.
 2,000  in  8  years.  They  are  going  fro:
 house  to  house—this  is  the  harvest  season—
 and  seizing  all  the  paddy  and  selling  an
 This  kind  of  terror  bas  been  let  loose
 there.  Government  should  ponder  about
 what  they  are  doing.

 I  repeat  a  fair  price  should  be  given  to
 the  cultivators  proportionate  to  the
 curement  price  of  wheat  given  in  the
 thern  region.  If  the  price  of  Rs.  tf
 raised  to  Rs.  425  in  the  case  of
 money  will  flow  to  the  rural  areas.
 the  whole  castern  region  of  Orissa,  ons-
 tern  part  of  Bihar,  Assam,  Tripura  and
 West  Bengal—the  rice-producing  area.  If
 paddy  is  procured  at  Rs.  7$  per  quintal,
 what  will  be  the  differential?  Money
 will  go  to  one  area  and  the  rural  people
 of  the  other  areas  will  be
 There  will  be  serious  imbalance  between
 the  agricultural  communities  of
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 take  it  up.  Calcutta  port  is  dying  and
 with  it  the  industrial  production  of  the
 whole  of  the  eastern  ragion  is  also  dying
 You  must  not  forget  that  the  industrial
 production  in  and  around  Calcutta  has
 now  been  reduced  to  the  eighth  position
 during  the  last  27  years.  One  major  fac-
 tor  responsible  for  this  is  the  lack  of
 dredging  facilites  m  the  river  Hoogly.
 This  is  in  connection  with  irrigation  I
 want  the  Minister  to  take  up  the  mattre
 with  Bangladesh.  Si,  you  know  how
 rauch  I  fought  for  Bangladesh.  Ultimately,

 ro-  Bangladesh  also  will  be  affected  if  Calcutta
 is  affected.  So,  water  mmnat  be  released
 for  Farakka  without  delay.  Otherwise,
 it  will  seriously  affcet  not  only  Calcutta
 port  but  the  industrial  production  of  the
 whole  of  the  eastern  region,  including
 Greater  Calcutta.

 Recently,  the  West  Bengal  Government
 had  sent  its  Chief  Secretary  to  have
 negotiations  with  the  World  Bank  regard-
 ing  financial  assistance  for  CMDA.  I  have
 been  told  that  the  negotiation  was  com-
 pleted  und  the  World  Bank  wanted  to
 give  certain  financial  assistance  earmarked
 for  development  work  in  Cutcutta
 But,  unfortunately,  the  Finunce  Minister
 bere  had  a  different  formula  and  ‘he  West
 Bengal  CMDA  has  been  deprived  of  what
 has  been  promised  by  the  authorities.  Those
 who  are  dealing  with  CMDA  say  that  a
 serious  situation  has  developed  there  duo
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 to  financial  constraints.  Works  have  been
 stopped  and  there  is  a  lot  of  dislocation
 almost  every  where  ia  Calentta  due  to  lack
 of  fonds.  They  have  not  got  even  ten  per
 cem  of  the  fonds  thet  they  wanted  from
 the  Central  Government.  Here  in  this
 House  the  Central  Government  had  aa-
 sounced  several  times  that  there  will  be
 so  dearth  of  funds—this  is  the  language
 used—-for  the  development  of  Calcutta.
 The  development  of  Calcutta  should  not  be
 equated  with  the  development  of  ather
 cities  like  Bombay  or  Madras  For  histo-
 rical  reasons,  suddenly  the  popolation  of
 Calcutta  increased  two-fold  due  to  the  on-
 rush  of  the  refugees  with  all  the  attendant
 problems.  There  are  3  refugee  colonies
 in  and  around  Calcutta.  In  these  refugee
 colonies  there  are  so  many  Phds.  and
 M.Ses.  Those  colonies  are  nothing  but
 alums.  Even  though  this  Government  pro-
 mised  to  do  many  things  for  these  colonies,
 nothing  has  been  done  In  contrast,  take
 Belhi,  which  is  the  political  heaven  of
 india.

 थी  ह... ल  जा  आजाद  (भागलपुर)  प्रखर
 इस  को  हिन्दी  में  कहे

 शी  सबर  गृह  दिल्ली  में  फूल  खिलते  है।  दिल्ली
 में  इधर-उधर,  यहा  यहा,  फूल  है,  और  कलकते
 के  झंडा  कौर  झोपड़िया  है।  यहा  फूल  गिरने है
 कौर  वहाँ  शास  गिरते  है।  कलकत्ता  के  साथ
 सेंट्रल  शब रन मेंट  का  यह  बर्ताव  है।  प्यार  सरकार
 में  अपने  वादे  को  पूरा  करता  है,  ता  कलकत्ता  के
 अब लप मेट  के  लिए  जो  रुपया  मांगा  जा  रहा  है,
 तो  बह  पूरा  रिया  दे।

 की  जॉमचत  झा  प्रगर  हिन्दी  में  कहे,
 तो  दिल्ली  फूलों  में  बसी,  प्रोसकण  से  भीगी
 दिल्ली  सुहाग  है,  सुषमा  हैं,  रागिनी  है!  प्रेमिका-कठ
 में  पड़ी  मालती  की  माला,  दिल्ली  फूलों  की  सेज

 मधुर  रस  भीगी  है।

 की  राज  कबीर  (टोक)  सभापति  महोदय,
 आदत  सरकार  के  वित्त  मानी  हर  वर्ष  रवों  रपये
 का  बजट  पेश  बरते  हैं  धौर  अपने  भाषण  में
 किसानो,  प्रनुभूचित  जातियों  तथा  जव-जैनियों
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 और  दुर्बल  बे  का  विशेष  रुप  से  उल्लेख  करते
 हैं  मु  i098  से  बिल्डिंग  पर  काम  करने  बालें
 मजदूरों  कौर  भगृदूचित  जातियों  के  छोड़ो  में
 रहने  का  बहुत  झंकार  सिल्ला  है।  लोक-सभा
 मेरे  जार  साल  का  घमुभव  यह  है  कि  उसके  प्रति.
 सरकार  की  कोई  संद भागता  नहीं  है।  झाल  दिल्ली
 में  ऐसे  लाखों  लोग  नर्क-सा  भोग  रहे  हैं।  अगर
 उन  लोगो  को  केवल  25  गज  का  प्लाट  भी  हिया
 जाता  है  तो  दिल्ली  शहर  से  तकरीबन  25  किलो
 मीटर  दूर  दिया  जाता  है।

 अनुसूचित  जातियो  और  जन  जातियो  को
 नौकरियों  में  जो  प्रतिनिधित्व  मिलता  चंड़ीगढ  था
 बह  किसी  भी  हटिपार्टमेंट्र  में  पूरा  नहीं  किया  गया
 है।  मैं  पिछले  डेढ-दी  साल  से  अभ्र नं सूचित  जातियो
 कौर  जन-जातियो  की  कल्याण  समिति  का  ख़बर
 है  1  हमने  देखा  है  कि  ढँको,  रेलवे  तथा  वित्त
 मखा लय  शादी  सरकार  के  सारे  डिपार्टमेंटों  मे  भाई-
 भतीजावाद  चल  पहा है।  इस  संबंध  में  हमला
 एक  नई  बाल  देखने  को  सिली  है  ।

 कमेटी  को  जा  प्रा कडे  दिये  गये  है  उनके  अनुसार
 स्वीपरों  की  सख्या  400  बताई  मई  और  उनमें

 300  श्याम  काइट्स  के  हैं  शौर  ino  तान-
 शहूयल्ड  काइट्स  के  है।  इस  तगड़  हमारी  कांग्रेस
 सरकार  में  स्वीपरों  के  पदों  में  भो  चोरी  होतो  है
 कौर  उनमें  भी  नास-शील्ड  काइट्स  के  लोगो  को
 रखा  जाता  है।  मै  समझता  +  कि  जब  तक  कांग्रेस
 का  राज्य  रहेगा,  तब  तक  इस  लोगों  के  साथ
 न्याय  भर  ठीक  व्यवहार  नहीं  हो  सकता  है  v

 एक  माननीय  सदस्य  सही  बात  कहिये।
 ही  राम  ware  यह  बिल्कुल  सत्य  है,  मगर

 झूठी  बात  होगी  ता  मैं  यहा  से  इस्तीफा  देगा  ।

 कभी  राजस्थान  में  सियाह  कास्ट  के  लोगों
 को  oiso  गज  के  प्लाट  दिये  गये  हैं।  लेकिन
 राजस्थान  सरकार  ने  कितनी  होशियारी  की  है
 कि  कुछ  लोगों  को  तो  उनके  बुलाने  भरों  के  ही
 टूटे  दे  दिये,  जब  कि  गांव  में  दूसरे  जोरों  के
 कोई  पद्  नहीं  है।  उससे  यह  बोषभा  कर  दी  कि
 इतने  हजार  हस्तियों  को  पट्टू  दमे  गये  हैं।  कहीं
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 कही  करवें  के  बीच  में  काफी  जगह  पड़ी  है  बिकते
 उनको  जहाँ  जगह  से  बेकर  एक  मील  हूर  ऐसी
 जगहों  में  प्लस  दिये  ये  है  जहा  शनसा  पानी
 श्क्ट्या  होता  है।  वहाँ  भी  गांव  बाले  उसको
 बसने  ची  दे  रहे  हैं!  सरकार  की  यह  नीति
 विद्युत  अनुचित  है।  यह  एक  झगडा  खड़ा  कर
 देती  है  ताकि  झा वती  उसमे  उलझा  रहे  और
 उसको  अपनी  उन्नति  करने  का  मौका  ने  सलिल।

 राजस्थान  में  हर  वर्ष  झपताल  पहला  हैं  और
 बाद  भी  धाती  है।  राजस्थान  नहर  की  स्कीम  को
 चलते  हुए  बहुत  समय  हो  गया  ड  बहा  के  महर
 के  मिनिस्टर,  इंजीनियर  शोर  केदार  पत्रादि  सब  ने
 मिलकर  पैसा  खाया  है  ौर  कोई  काम  नहीं  किया
 है.  इसीलिये  नह  काम  अभी  तक  प्रा  सही  सभा
 है।  केन्द्र  का  राजस्थान  नहं  पर  विशेष  लिया
 रखना  चाय  प्रौढ़  उसके  लिये  ज्यादा  धन  देना
 चाहिये।

 जफ़ा  तब  सेवा  का  सबंध  हैं  बह  किसानों  की
 इच्छा  के  अनुसार  वसूल  करनी  चाहिये  !  प्रगर
 क्लीन  के  वास  फालत्  अनाज  होगा  ता  बह  जरूर
 देगा।  सेवित  जिस  गरीब  के  पास  अनाज  नहीं  है,
 सरदार  उससे  भो  जबरन  लंबी  वसूल  करती  है  7
 मैंने  पिछली  बार  हाउस  में  कहा  था  ि  जिन
 गरीब  लोगा  दे  वाम  तीन-चार  एकड़  जमीन  है  भोर
 जिनके  पास  अपने  खाने  ने  लिये  भी  अ्रमाज  वहीं
 है,  उनको  पताल  खरीदकर  लेबी  देनी  पड़ी।  सरकार
 भा  बाल्य  कि  वह  लेवी  की  योजना  बडे  किसानो
 पर  लागू  करें।  वह  था  तो  जमीन  को  छोड़ेगे  मा
 लेगी  देंगे  1

 दूसरी  बात  यह  है  कि  किसानों  के  लिए  श्राप
 बीज  दौर  खाद्य  की  व्यवस्था  करें।  बाप  ने  गेट  को
 सीमा  तो  बाप  कर  दी  लेकिन  उन  के  लिए  बीज
 और  खाद  की  कोई  व्यवस्था  नहीं  है।  तो  वह  भी
 बाप  सस्ते  मूल्य  पर  उस  को  दीजिए

 कंट्रोल  का  जो  कपड़ा  है  बह  बिल्कुल  बेकार
 चौर  नापामयात्र  है।  इसीलिए  कपड़ा  भी  कुछ
 अ्रन्छा  होता  चाहिए  ।  राज  कंट्रोल  की  हालातों
 चर  जितना  झज्छा  कपडा  जाता  है  बह  तो  डी सर
 गद  दिला  है  कौर  बिल्कुल  खराब  कपड़ा  गरीबी

 (PHALGUNA  29,  696  (S4KA)]  1974-13  9322

 शौर  किसानों  को  देता  है।  इस  की  ठीक  तरह  से
 आप  व्यवस्था  कर माएं बीज  और  खाद  की  व्यवस्था
 भी  करें।

 ट्रैक्टर  था  शौर  जितने  भी  खेती  के  यत्र  हैँ
 उनसे  छोटे  किसानों  ने  कोई  लाभ  नहीं  उठाया  है।
 बढ़े बड़े  किसान  हो  उसे  को  काम  में  ला  सके  है।
 तो  इसमें  भी  शाप  कोई  पेली  होती  निर्धारित
 करें  कि  जिस  में  छाट  लोग  भी  ट्रैक्टर  खरीद
 सके  ।  उस  को  कीमत  या  तो  चटाने  था  कोई  ऐसी
 सुविधा  उसे  को  दे  जिन  से  छोटे  किसान  भी  उस
 का  काम  में  ला  सकें।

 ग्रहण  मेरे  कुछ  निवेदन  हैं  जिन  पर  शाप
 ध्यान  देने  की  कृपा  करे।

 SHRI  C.  K.  CHANDRAPPAN  (Telt-
 cheriy)  Sir,  T  just  want  to  bring  to
 the  notice  of  the  House  some  of  the  prob-
 lems  concerning  my  State,  Kerala.  It  is
 known  to  the  Government  that  the  coir
 industry,  cashew  industry,  handloom  and
 Bidi  industry  are  providing  employment  to
 several  millions  of  people  in  that  State.
 Today,  all  thease  industries  are  facing  a
 serious  crisis,

 Take  the  case  of  coir  industry.  What
 is  needed  is  liberal  assistance  for  the
 reorgunization  of  this  industry  from  the
 Centre  It  has  been  recommended  by  the
 Planning  Commission  that  a  few  crores
 should  be  given  for  this  purpose,  and  the
 Centre  has  given”  very  little.  Then
 there  is  a  Coir  Board  which  is  under  the
 Ministry  of  Industrial  Development.  Instead
 of  helping  to  reorganise  the  coir  industry,
 the  Coir  Board  unfortunately  comes  quite
 otten  with  stands  which  go  contrary  to  the
 development  of  the  coir  industry  and  the
 interest  of  the  coir  industry  ia  that  State.
 Now  the  Coir  Board  is  involved  in  an  open
 warfare  with  the  Kerala  Government
 The  State  Industries  Minister  has  come  out
 with  a  Statement  saying  that  the  Coir  Board
 Chairman  should  be  a  person  who  knows
 about  the  cor  industry  We  have  proposed
 many  years  back  in  this  House  that  the
 Chairman  of  the  Coir  Board  should  not
 be  a  junior  Secretary  of  the  Government
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 ability  of  raw  material  ic.  cashew  nuts.
 The  Government  should  take  measures  to
 provide  this  raw  material  so  that  the  indus-
 try  can  survive.

 Now  I  come  to  another  important  aspect
 and  that  is  sea-erosion.  .  |  would  like  to  get
 an  answer  to  this  point.  The  Kerala
 Government  has  requested  several  times
 that  the  sea-erosion  should  be  treated  as
 2  separate  subject  It  is  a  national  pro-
 blem  and  90  per  cent  of  it  is  affecting
 Kerala.  It  is  now  linked  with  flood  con-
 trol.  There  are  two  totally  different  sub-
 fects.  Flood  control  and  sea-erosion  should
 be  delinked,  and  more  funds  should  he
 provided  to  Kerala.

 There  has  been  a  constant  complaint
 and  we  have  written  so  many  letters  to  the
 Minister  that  the  Telegraph  Office  in
 Mannanthody  in  Wynad  hills  is  not  worh-
 ing  satisfactorily.  The  telephone  subs-
 ctibers  are  subscribing,  but  they  are  not
 able  to  put  a  telephone  call  to  Cannanore,
 Tellicherry,  Calicut  etc.  This  situation  is
 there  for  the  last  so  many  years.  It  is  a
 hilly  area.  We  have  made  repeated  repre-
 sentations,  but  the  Government  have  failed
 to  take  any  measures.  ¥  would  request
 the  Government  to  take  some  serious
 steps  in  that  direction,  so  that  the  situation
 ts  rectified.

 Regarding  minor  ports  development,
 Alleppey  and  Azhikkal  should  get  priority.

 SHRI  ८.  M.  STEPHEN  (Muvattapuzha)  :
 As  also  Quilon.

 की  फूल  बर्मा  (उज्जैन)  सभापति  महोदय,
 मे  भनुपरक  भ्र भु दानों  की  मागों  पर  बोलने  के  लिए
 लड़ा  हुआ  हु।  सब  से  पहले  में  भारतीय  खाद्य
 निगम  के  बारे  में  रहना  चाहूंगा.  जिसको  ५0
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 करोड़  शप्  ि  भा  रहे  है।  म्ह  शता  शहीद  होगी
 है  भौर  इस  के  अफसर  ऐसे  हैं  कि  व्यत्वारिषों  से
 मिल  कर  अच्छा'  मास  तो  व्यापारियों  कौ  दें  देते
 है  कौर  सेकेंड  कदा लि टो  का  माल  जनता  को  देते
 है।  बाण  हम  इस  के  भ्र धि कारियों  के  ्र  छापे

 मारे  जायें  तो  मैं  समझता  हैं  कि  कुली  मस्तान
 पौर  यूसुफ़  पटेल  को  सी  ये  मौत  कर  देंगे  ।  इतना
 रुपया  इन  के  घरो  से  निकल  सकता  है।  भारतवर्ष के
 सदर  खाद्य  समस्या  पैदा  की  है  तो  इसी  भारतीय
 खाद्य  निगम  में  पैदा  की  हैं।  ये  इतना  पैसा
 भष्टाचार से  कमा  रहे  हैं  कि  जिस की  कोई  मिसाल
 नहीं  दी  जा  सकती।

 इसके  साथ-साथ  मैं  यह  कहता  चाहूंगा  वि
 सरकार  की  कोई  राष्ट्रीय  नीति  लेबी  के  सिलसिले
 में  नहीं  है।  मध्य  प्रदेश  की  एक  घटना  है  सागर
 जिले  की,  वहा  तीन  बचे  के  एक  बच्चे  को  जो  एक
 किसान  का  था,  लेबी  वसूल  करते  वाले  अधि
 कारियों  ने  इतना  मारा  उस  के  पिता  की  प्रभु
 स्थिति  में  कि  वह  मर  गया  i  यह  हालत  लवी
 वसूल  करने  के  कदर  हा  रही  है।  मेरा  निवेदन
 है  कि  लेवी  की  कोई  राष्ट्रीय  पालिसी  श्राप  निर्धन-
 रित  करें।  सरकार  ने  गेह  का  मूल्य  os  रुपये
 क्विंटल  तम  किया  पर  मुख्य  मंत्रियों  के  सम्मेलन
 में  कई  मुख्य  मंत्रियों  iso  बाये  क्विंटल  की
 मांग  की  जिसे  सरकार  त  नहीं  माना।  मेरा  निवेदन
 है  किं  किसान  का  उस  की  पैदावार  का  उचित
 मूल्य  मिले  ऐसी  नीति  श्राप  को  निर्धारित  करनी
 चाहिए।

 किसान  को  बिजली  देने  का  जहा  तक  ताल्लुक़
 है  उत्तर  प्रदेश  में  किसानो  को  रात  में  बिजली  दी
 जाती  है।  किसान  को  पता  नहीं  चलता  कि  पानी
 खेत  में  जा  रहा  है  या  नाले  में  जा  रहा  है  |  मगर
 दिन  में  बिजली  नहीं  दी  जा  रही  है  1राज  हम
 खाद्यान्न  के  मामले  में  जो  पिछड़  रहे  हैं  उसका
 एक  कारण  यह  भी  है  कि  किसान  कैश  क्रिप्स
 कपास,  गलता,  मूंगफली  इत्यादि  जो  रहा  है।  सरकार
 किमाम  को  प्रोत्साहन  मुल्य,  सपोर्ट  प्राइस  दे  व
 'किमाम  बराबर  गेहूं  और  दूसरे  खाद्यान्न  आएगा।
 लेकिन  मक्कार  किसानो  की  सहयोग  नहीं  दे  रही
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 है।  इसलिए  इस  बारे  में  भी  सरकार  को
 देता  चाहिये  Y

 में  मध्य  प्रदेश  से  प्राता  हूं।  मध्य  प्रदेश  के
 अंदर  रामपुर  ताम  का  एक  जिला  है।  हां  पर
 माता  में  पुनर्वास  शरणार्थी  कैम्प  लगाएं  गए  हैं।  उन
 शरणार्थी  कैम्पों  में  माता  के भत्दर  शरणार्थी  मिलानो
 के  साथ  बलात्कार  किया  गमा  और  उन  का  प्री-
 हरण  किया  गया  t  बार-बार  कहने  पर  भी  इस
 सब  में  कोई  कार्यवाही  नहीं  हुई  7  अभी  बहू
 से  89  परिवारों  को  इंदौर  के  खुराना  नामक
 गांव  में  शिफूट  किया  गया  है  जहा  उनके  लिए

 द. क  तो  थाना  की  बबिता.  है  ने  खाने  की  व्यवस्था
 है  पीर  ने  उन  को  छप्पर  बना  कर  दिए  गए
 रहने  के  लिए।  वह  भूखो  मर  रहे  है।  शरणार्थियों
 के  स्रवण  में  इस  प्रकार  की  सरकार  ी  नीति  हैं।

 इस  शब्दों  के  साथ  मै  निवेदन  करुगा  कि  जिन
 बातो  की  झोर  48  सरकार  का  ध्यान  दिलाया  है
 उन  बातों  का  मती  महोदय  डरपना  उत्तर  देल
 हुए  जवाब  दे
 SHRI  8.  V.  NAIK  (Kanara):  We  have

 constructed  at  Delhi  a  Sansadiya  Soudha
 at  a  cost  of  Rs.  3  crores,  There  has  been

 a  demand  all  over  the  country  that  some
 form  of  parliamentary  activity  for  integra
 tion  of  the  country  should  also  take  place
 in  other  parts  as  well.  I  wish  this  money
 could  have  been...(Znterruptions)  [  have
 registered  my  point  and  I  think  at  the  time
 of  further  investment—the  Works  and
 Housing  Minister  is  here—and  in  regard  to
 further  construction  work,  the  requirements
 of  other  parts  of  India  for  the  integration
 of  the  country  will  be  taken  into  considera-
 tion.

 There  was  a  most  valid  point  I  wanted
 to  make.  This  country  is  likely  to  lose
 over  ह क  million  tonnes  of  high  grade  ores,
 composed  of  20  million  tonnes  of  iron  ore
 and  million  tonnes  of  manganese  ore  on
 account  of  the  Kali  Hydro-electric  Project
 when  the  waters  are  impounded  for  the
 generation  of  electricity.  A  lake  will  be
 formed  as  a  result  of  the  Supa  Dam  which
 has  been  cleared  by  the  Planning  Com-
 mission.  If  wo  lose  this,  the  cash  value  of

 ont
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 the  loss  to  the  nation  will  be  to  the  extent
 of  Rs.  160  crores.  This  matter  was  raised
 on  the  floor  of  the  Karnataka  Assombly  as
 also  in  their  Council.  It  is  a  matter  of  Rs.
 60  crores  worth  of  iron  ore.  Hf  it
 is  converted  into  steel,  the  net  value
 of  the  product  will  be  to  the  tune  of
 Rs.  2,000  crores  to  Rs.  3,000  crores.  Ex.
 cept  blindmen,  nobody  will  permit  this  loss,
 Sir.  The  only  other  point  I  would  like  to
 submit  is  in  regard  to  the  steel  mill  which
 has  been  dragging  its  fect.  It  is  the
 fate  of  all  the  3  steel  mills  in  the  South,
 viz,  Salem,  Vijayawada  as  well  as  Vijaya-
 nagar;  and  the  allotment  is  extremely  low.
 Particularly  in  the  State  I  come  from,  with
 the  slow  progress  with  regard  to  the  Kali
 Hydel  Project  under  the  Ministry  of  Energy
 and  the  steel  mill  at  Vijayanagar  also  having
 had  a  token  allotment  of  hardly  Rs,  2
 crores  and  the  Persian  aid  to  Kudramukh
 to  the  extent  of  300  million  dollars  still
 not  having  left  the  shores  of  Persia,  I
 request  that  the  Ministry  of  Steel  as  wel!
 as  the  Ministry  of  Energy.  in  order  parti-
 cularly  to  save  this  iron  ore,  will  put  their
 ५४0५  together  and  clear  them  and  ask  the
 MMTC  to  take  up  this  job  immediately
 and  explore  it.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERIEF):  Mr.
 Chairman,  Sir,  I  am  grateful  to  the  bon.
 Members  for  participating  in  this  discussion.
 Various  subjects  have  been  brought  within
 the  purview  of  this  discussion.  I  would
 hike  to  discuss  2  or  3  things  which  are  of
 general  interest—particularly  regarding
 the  price  of  foodgrains—which  have  been
 narrated  by  some  Members  and  regarding
 the  assistance  which  is  being  given  to  the
 State  from  the  Special  Pool,  Sir,  it  is  not
 even  a  week  ago  that  the  Finance  Minister
 was  replying  to  the  budget  discussions;  and
 had  explained  in  detail  about  the  attituds
 that  the  Government  has  taken  regarding
 the  assistance  to  be  given  to  the  State,  parti-
 cularly  In  the  context  of  the  Finance  Com-
 mission’s  Recommendations.  Whenever  the
 particular  project  of  a  State  comes,  it  is  to
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 he  expected  that  that  particular  project  is
 ta  be  financed  out  of  the  total  assistance
 which  the  State  expects  to  have  from  the
 Centre.  So  far  as  the  particular  point
 which  has  been  mentioned  by  Mr.  Samar
 iuha  regarding  the  Calcutta  Metropolitan
 Development  Authority  is  concerned.  in
 fact,  Sir,  it  is  not  a  new  project;  it  is  a
 continuing  project  and  even  for  the  current
 year’s  Plan  allocations,  it  has  been  made.
 But  what  I  want  to  emphasize  is  that  out
 of  the  total...

 SHRI  SAMAR  GUHA
 288  Was  requested.

 :  Not  as  much

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE  :  It  depends,  because  this  time,  Gov-
 ernment  of  India  had  decided  that  the
 Central  assistance  for  the  Plan  allocation
 would  be  limited  to  the  extent  that  it  was
 tn  the  last  year.  Therefore,  there  was  no
 scope  to  go  beyond  that  And  cach  and
 every  State  would  have  to  make  its  own
 arrangements  within  the  constramts  in
 which  we  have  to  pass  through.

 SHRI  SAMAR  GUHA:  What  about  the
 past  ussurances  ?

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  One  hon.  Member  had  asked  as  to
 why  the  Defence  expenditure  is  so  much
 and  why  it  has  been  put  in  the  Supplemen-
 tary  Demand.  And  at  the  same  time,  he
 had  usked  as  to  why  dearness  allowance  to
 the  Defence  personnel  is  not  being  given.
 Hf  he  could  have  taken  the  trouble  of  going
 through  the  actual  allocations,  he  could
 have  found  that  almost  Rs.  94  crores  on
 this  particular  accovnt  is  for  dearness
 atlowance.  Therefore,  it  is  not  correct  to
 say  that  only  to  augment  Defence  Forces,
 has  this  amount  been  allocated.  It  is  not
 so,  Regarding  certain  other  points  which
 affect  the  various  other  Ministries,  Sir,  as
 you  know,  as  per  the  usual  practice,  I  will
 pass  on  the  suggestion  to  the  concerned
 Ministries  for  their  consideration.

 MR.  CHAIRMAN:
 mentary  Grants.

 (Interruptions)

 I  put  the  Supple-
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 Now,  the  question  is:

 “That  the  respective  Supplementary  sums
 not  exceeding  the  amounts  un  Revenue
 Account  and  Capital  Account  shown  =  in
 the  thiid  column  of  the  Order  Paper  be
 gianted  to  the  President  to  defray  the
 changes  which  will  come  in  coutse  of  pay-
 ment  duiing  the  year  ending  the  3ist  day
 of  Murch,  1975,  in  respect  of  the  follow-
 ing  demands  entered  in  the  second  column
 thereof:

 Demand  Nos.  4  3,  8,  #,  12,  1s,  7,
 ‘18,  19,  rin  22,  24,  25,  27  to  34,
 37,  38,  40  to  48,  50  to  58,  60,
 62,  65,  66,  68,  70,  74  to  76,  78
 to  ‘82,  84,  86  to  89,  9I,  92,  94,
 95,  30t,  02  and  104."

 The  motion  was  adopted.

 27.55  hrs.

 APPROPRIATION  BIT  L*,  975

 HE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE)  :  I
 beg  to  move  for  leave  to  introduce  a  Bill
 to  authorise  payment  and  appropriation  of
 certain  further  sums  from  and  out  of  the
 Consolidated  Fund  of  India  for  the  services
 Of  the  financial  year  1974-75.

 MR.  CHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  introduce
 a  Bill  to  authorise  payment  and
 appropriation  of  certain  further
 sums  from  and  out  of  the  Comwli-
 dated  Fund  of  India  for  the  ser-
 vices  of  the  financiat  year  1974
 75."

 The  motion  was  adopted.

 SHRI  PRANAB  KUMAR  MUKHER-
 JEE:  I  introduce  the  Bill.
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